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Contd.. dated 14.12.1994 passed in O... 

No.259/930  it is considered inescapable 

 

to issue the interim ordeLs to secure 

the ends of justice. 

Notice may go by hand to 

the respondent along with a cofly of 

J.v 

this order. 
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Adjourned to 7.3.1995 to enable t 	\ c 	 \ 

respondents to file counte 	ffidavit.(°' 	
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Stay to cont in. 
EMB1R 	 1C)c 	. 

5 hr i A hok Mis hra re que st s for t irr 	. ), 	.. - 

to file counter by first week of April,9. 
'. 

This is accepted. Stay to continue. 

Call on 7 .4 .1995. 
MEk. DM1TR4T Iv) '- 

Petitioner's counsel &mits 

that Copy of the Counter has been 

received by him. List it for hearing 

in the order of its turn. 
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Vice-Chjrrran 

. 	the  req uest f the i-rned 

counsel f.r the ip0Ucnt, the 
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us the pecitiner h 1s since received 

the re1ef 	.ryed fr. Thus, 408 of 
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of 1995 ds well as 	90 of 1995 

was present. 

Member (drnn.) 

re disposed of. Nr. shok Nishra 
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